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CENTRAL ADI'UNISTRATIUE TSIBUNAL 

LUCKNOU BENCH. LUCKNOU

O r ig in a l  Application  No* 184 of 1992

Cyan Bahadur Singh  ..........  A p p l ic an t s ,

Versus

Union of India & o r s . Respondents

H s n ’ blc *^r. 3ustice  U . t . S r i v a s t a v a , V ,C .

Hon*ble  l^r. K .Obavva .  i^1ember-»A

(By Hon ’ blc Mr. Dustice  U ,C .S r iv a s t a v /a , V .E )

One Girdhari  L a i ,  who uas uorking as 

Centigent  Postal Chaukidar ( C . P . C )  at Shahganj 

Sub B.0st o f f ic e  uas a casual  labour and on 

completion of 65 years of age and having been 

found u n f i t  to continue f u r t h e r ,  he uas terroinated 

oh 1 0 . 6 , 1 9 8 8 .  Thereafter  j u s t i f i c a t i o n  of C . P ,  

Chaukidar at the Post o f f i c e  had to* be r e u ie ue d .

The matter uas being processed and it  uas l ik e ly  to 

take time ,  hence a fte r  termination  of services  

ef Shri  G irdhari  Lai  several  casual labourers were

>v

^ engaged on datily wages in  d i f fe r e n t  s p e l l s .

Ultimately  the vacancy uas n o t if ie d  to Employment 

Exchange to sponsor 3 names. Out of the l i s t ,

Shri  Cyan Bahadur Singh uas engaged on purely 

temporary and adhoc b a s i s .  Subject  to in stru c t io n s  

from the higher  a uth or it ie s  and i t  uas mede clear 

to him that the 'appointment  uas purely temporary, 

adhac and l i k e l y  to be terminated at any time 

uithout  ass ig n in g  any reason .  Subsequently as a 

result  of successive  revieus i t  uas decided that 

there uas no j u s t i f i c a t i o n  of the post and the post 

uas ordered to be abolished  by the .Competent 

Authority and in accordance uith  terms of appointm- 

ent the services  of Shri  Cyan Bahadur Singh uere
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terminated on 1 6 , 1 , 1 9 9 0 ,  The applicant  has 

challenged  the said  termination order on the 

ground that the action  of the respondents is 

d is c r im in a to ry .  The applicant  appreached higher 

a u t h o r it ie s  uhQ informed the p et it ian c r  that 

the serwices  of the petitioner  were terminated 

on account of a b o l it io n  of the post of Chaukidar .  

The applicant  moued a representation  to the 

apposite  parties  on 1 6 , 7 , 1 9 9 0  s tat in g  therein  

that the services  ef the applicant  may be 

r e i n s t a t e d .  The services  of the other employees 

were also  terminated and some of them uere 

re instated  but the applicant  was not R e i n s t a t e d ♦ 

Some employees approached before this  Hon 'ble  

Tribunal  and this  H o n 'b le  Tribunal uas pleased 

to all©u the a p p l ic at io n  and directed  the

V

respondents that the applicant  in that case be  ̂

a lso  appointed or absorbed as other persons 

have been r e in s ta t e d ,

2e The learned counsel for the applicant  ’

contended that in s im ilar  circumstances this
1 ’ ■

Tribunal has allowed 0 , A ,  No* 40 of 1 9 89 ,

Pers,uram Yadav Us. U . O . I ,  & others and the case •

of the present a p p l i c a n t ’ is  also sjn par u ith  that

of Persuram Yadav. In the cage of PersUram Yadav,

the plea- which uas taken uas that his performance

\ • * 

uas not s a t i s f a c t o r y .  The reference  uas made"

in  another Munishuar Yadav Us.  U . O . I ,  & ethers  and

other connected cases D ,A .  3 1 5 / 1 9 8 8  decided on

28 .1  , 1 9 9 2 *  The facts, of th is  case ( 1 8 4 / 1 9 9 2 )

appears ts be some uhat i d e n t i c a l .  In the said

ease ,  ue have issued a d ir e c t io n  th^Jt whenever

any post in the d i s t r ic t  a va ilab le  or appointments
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are made, the cases of the applicants  u i l i  consider 

for appointment against  the said  post .  It  is 

only a fter  their  r e fu s a l ,  anybody else can be 

appointed .

y

3 .  The post of C«P .Chaukidar  appears to be,

but ,  e ssen t ia l  for a post o f f i c e ,  no

post o f f i c e  in such areas can function  without 

there being a Chaukidar ,  Thf^Bhaukiriar in fine 

form or the other is  to be revived or maintained 

and t h a t ’ s uhy the d ire c t io n  given i n  the earlier  

c ase s ,  that uhenever the post is created ,  revived 

or comes i n t o . e x i s t e n c e , the applicant  who had 

worked in the said post u i l l  be given appointment. 

This u i l l  not be confined  to the post in  quest io o ,  

but ,  alse  to the other post o f f ic e s  in the d i s t r i c t  

where offer  can be given to the applicant  on 

p r ior ity  basis,. With the above observations ,  

the a pp l ic at io n  is  disposed of with no order as - 

to . c o s t . . .

f l  '

Mefrber-H y .C .

Lucknow Dated! 2.2**1993 
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